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d reque ted to compl e the 
ef c es, of life oonvicts in the 
of he judgemellt of the Supreme 

r"1_ ............. without further delay . 

11 . tan • . 

BUSINESS ADVISORY COMMITTEE 
(Forty-Sixth Report) 

mB MI'NISTER OF PARLIAMEN-
Y AFFAIRS, SPORTS AND 

WORKS AND HOUSING (SHRI BUTA 
OH) : I beg to move the follow-

"That this House do agree with the 
Forty-sixth Report of the Business 
Advisory Committee presented to 
the House on the 26th July; 1983." 

MR. DEPUTY -SPEAKER: The 
question is : 

ftThat this House do asree with the 
Forty-sixth Report of th }Jusiness 
Advisory Committee presented to the 
House on the 26th JulY, 1983." 

The mo~ion was adopted. 

1%.34 hra. 

ELECTION TO COMMITTEE 
(Committee on Official Language) 

THE MINISTER OF STATE IN 
HE MINISTRY OF HOME AFFAIRS 

tSHRI NIHAR RANJAN LASKAR): 
I beg to move : 

"That in pursuance of sub-section 
(2) of Section 4 of the Official Lan-
guages Act, 1963, the members of 
Lot Sabha do proceed to elect, in 
accordance with the system of pro-
partional' rC'lfresentation by means of 
the singlc transferable vote, one 
member from amongst themselves to 

a member of the Committee on 
Official Language vice Shri GaTgi 

Shankar Mishra resigned 
Commi ttee." 

MR. DEPUTY-SPEAK 
question is : 

"That in pursuance of sub-sectioa 
(2) of Section 4 of the Official Lao. 
guages Act, 1963, the members or 
Lok Sabha do proceed to elect, in 
accordance with the system of pro-
portional representation by means 
of the single tranferabJe vote, one 
member from amongst themselve to 
be a member of the Committee On 
Official Language vice Shri Oar i 
Shankar Mishra resigned from the 
Committee. n 

The motion was adopted. 

12-35 hrs. 

MATTERS UNDER RUDE 377 

(i) Need for Clearance of Third and 
Fourth Units of Raicbar ermal 
Power Project by Centra] Go 
ment to overcome power s 0 

in Karnataka. 

SHRI B. V. DESAI (Raichur): 
Sir, the third and fourth units of the 
Raichur Thermal Power Project in Kar-
nataka which was promised by tho 
Centre to clear it early, has ~n cob i-
derably del ayed by the Centre. Tho 
Sta~e Government , in the abs DC of it, 
i facing grea t power shortage lao 
the State is being put to great· i COD " . 
nimce due to the irregular m niSO'_ 

I would like to state that th 
of ~arnataka for the last t 
has been facing great short 
and drought conditions. The nei, 
ing State of Maharashtra, A 
even Kerala have not provi ed suIlllciJiIIlt 
power to the State to mee . 
so much so the State to 
power cut to the extont of 100 
cent. 

If the decision of tbe Ceo ral 00. 


